445 AGRAHAYANA 17, 1902 (SAKA)

17.30 hrs.
HALF-AN-HOUR DISCUSSION

FAULTY TELEPHONE SERVICES IN DELHI

o A AN T3 (AEYA) (39T
B AgiEg, WA WG §ER &
fawrt # @t rowr faz g § |fF
W AR gare favmi @TaET IR
fNFasTza g IfFaE@iTaas
TAFT IV FW@ & 59 fAC "AT
M FZ T4 AT HE ofFIT E AT
g Ay @ # qET I AT AT
g1 IH ATz AT EAHAFAIY
TeaT a3 faamd, ararm saras
gAT wararfas & § 1 zafaq &S
TE AR FEAT WAEF )

oiF AT Y @39 ST HY
TH FAEF AAT wAIT fFar
FFATF | FATLEH T(AAT HIT IS
TF a1 & feafagt w1 &e997 F, @
g7 2@ asq £ s feadr froae gf
1 F Qi FAF A9TH T FI ATAT
W QR T F7T AEA gAT AR gaT &
faza 73 @z ZerwrT qaaar ) arad
TF FATH  HA ATG 73 H T FT
qrazd FAT 92z as AreT agt
qAr WIAR-TRFEA & a3 56 TG
¥ T AH( | THE WIT HIAT FAT THA
EfF oftea=h # frat free wd &

qTLAtr w9 & gfage F ag
9T ®Ya g fF 97 g9g F ERA
M7t faAiasgoa €W | qg AR
FE F AT g | w4 I F
SHGA FrFAqaragac g1 & guar
JIET AT |

¥ 26 A1d gatg W gaT § | AT
AR T AL, 374770 {0
A B AT WA T @

Faulty TelephoneServices in Deli 446

(HAH)

} SR free O3 e w T @R,
dfe o grard afgi A
HA 28 AL F K@ ¥ qEHG
gze At quEare wredt |y & o
FAFT TR WY 7% faw aw www
W WR IR s =3 F &w
T g 1 wR g fag gar aw g
ff @ ST TR &UT @A §,
Mg TRATAAFE § 1597 AW
g qmaFd ffEdmrgEa e
HIH qT¢ F W1 ¥ 0F IITGIW AT ATEAT
g1 A T Jod 3747708K
THX W &1 AF< 374775 |
FEH A TN A g g faw
T AT F7 ¥ F9 50-60 FTH
TATHFE FIEHTT qEIATATHET§ |
gaTgd £fF @@ waw ww W&
AT AR 8| (WAww) 9w gue
faarita afasfat & fasms $§T @
IR #gr fe wgf @ S AR @
I9F AFAC qATSY | W AY HeATST
ad f& wgr @ W AT §
T AW A F§ @6 gwer 7 ==
ATAAIT FIEA] A Ag AT & 99 T
I FY ATH FTAT H1 7T TS g1 AT &
SATIF SHIEIT FT ITIT FIQ@ §—TTHT
HAATA T A TTT ¢

wiwgfFadmfay waw
UA 1A feehud #t a9ig @ ofTwA #r
3% @ & fau aga waw fee au §
Afea & s =g g fa foma wrerd foes
OF A d qE AL g g€ § I Aw Ay
F faare ora |1 F<A q o § ? armw
§ A9 I gEEE | Fq7 RrAATEr AT
TE A AT A | W
agam feft gf a& & f& awr
et A aawm  SE gaear &
T WP AT aFfF W@ 39-
Teafy S 7 off faeslt Y S
ZEear  § w9l waqee afgr o



447 Faulty Telephone
[«Y T sraTt at=a]

g T T & A @ OE
g @A@Y WY T TS
T F@ QWA g AT A
T wm g A afz Wi 199
¥ FTEHR AT ATE A weqA a1 A2
fadom A€ afe & ey & fawr oY
mr @t w IzEw TE e afx
Jor Y fomr ar #g fear smEw

‘The number seems to be faulty’.

R TN a1 w1 A7 g {6 oy @wrE
Ft g ¥ aqr wfay wmAfas g4y
5t Yo UH o TIGA &1 F7 g4 7€ § |
it §9 7 @ § FwAr a0 ¥ A
W fowma &t 78 f& e
W AT [AT 3 | TW AT IRA
s & sl @oat a9 ww g
AT T | ITH TET FEX X
I WA AT qE g gwleg &
FgaT  =TgaT g 6 59 @TEt 7 e
AR (HAR FIAT | WL A A
T 7€ T3 T &) Tar g ag fqerraan
¢ a5 qAqM .. (vq4av)

IITEAW  WEIST, NG WIAGH A7
¥t gga W femww gumar @
H@Y o ¥ Fg7 97 fF Faew  H QAT
@1 AT Tl A ET @R | W T
T FAF ITF AT AT @A
WX ¥=eqw # qreET wEr @ 7oA S
g g ag Wl gy g 1 sEEr
AT FTIOT §— Tg HAT ST qa KT FqT
w4 |

W@ Y X 18IA TY WS gATH
s ¥ gu g or f e gar
"N ggrw & fau T  F
W W W W@ ¥ W

Pressurisation of cables, laying of new
underground cables etc.

DECEMBER 8, 1930

Services in Del 448
(HAH)

qrATEd H SGI 941 qar 1 af q
AT AT |

SyrEEq oY, FeE fawmr WA
fFg #o% WMeaT A TR
To WT{o WMo A ¥ waTlkd gA
I ¥ AW & fau Iw e
gifee T fix F@TTEAET 1 9%
T+ gL AW AT E A glwe
F AR ¥ fuwrm * 0, woiw H
fez #rainay o, @t 7R famga
AZ AT HIT BT AL F WIAGA
ferr 1 S ag @eTarT gat &1 s
T ¥ e amdr § @At &
uq § ez ag faarsamar

Iqreme Y, AR Fiew  FT
S faeeit ¥ 24, 5 9fqwa &1 faat
Wl gHT WEaT A9 1000 EAHA
U @A g1 T HEEw €W
T & FT BedIC 3. 3 Yfawq
2 1 I TEARES FTE FT HER
28. 6 A9 & | WET dAww  afaw
FER 56 AT L., (3TFEA) L,
97 Iq AT T 5AF  HAIAGHE T
T & AT dt 3IRE e fh |
WEX AW AT H {iwHT FrE I AR
T &1 a3 3 T fealdWew &= W
waTe | fad T ATE AGT Tk S ey
Tl wEIWEEE F, fael W v
fear  wan &, war for zeiterT a7 sfag
gafadt F qravg o @i & w@re
@ ¥y W qw fadfaeRa
FT 9q1 TT qHAT R |

IMEqA WY, THIRA FroFqfaEt
FR FEFACET & T@QH
medeir e fer g ™
AEIMaES] a9 afess qarfamEl
FY GZ T AW F g wgr @ § I
FO & qaaAT frar AT g1 WE A



449 Faulty Tele*phme AGRAHAYANA 17, 1902 (SAKA) Services in Del™ 450

wdr WM egewac g niffesecs vvw
T Eraem WA AR

gemand smarag... (wWrgs)
o ATAX T wF IWF F RGN FY
T AATA SeF A Wd HIW
qure g R ... (wEws) |

& Wt wgew ¥ AT WEAT §
fean agam w7 & fr srdmm
w2 A _AFEA F1 A fra @ g
IR BI €T ¥ AW BT GE
f(fﬂﬂ%ﬁ'ﬂ% EEn qggr(:ms-g
¥ magam drEd e e
W GUE® € Y TG S A0 FEIT quy
frmmt & s9aTd &0 w9 ¥ sETEdy
¢ wnagaw W@y froawi ¥

arf® 197 Fa@ & 199 T@T X
Foar TAER A, ww e E
FEIAIT | TR FFA &6
qm AN &F FETE FoG@E &
gUer TEaEr g 7

JUTIH  AEIEd, TAGA fae
Wt 35 W SR N gEa g |
oWy gAe AW ¥ fF A Imw
5 ¥&C foar el gae awm ¥
e fast wwr 199 gw A TR
A ATHEL FT F, A SFIA A
fowm 1 fom fean o @ d@da ¥
AT FB AL g1 & |
2900 LS—15

(HAH)

Mg o, wrr & g AT A
TF I FT AT I9 gQ WA SO A
Faema i FEr S CawIeR’
9T AT @ & | F AT g g
qN fraw T E, wOS§ T AHATR
ey g 7w e & fraw oy
T Al mw od § ek @
AT AN g 9 § | FT W
WH F1E goR &1 AEd g fe
wag *faw T m o fomowr
AAAT TEQ g WA § AT A
&1 wafag F wgm fe e fagll
T HAT e e g € WK
ug #% 6 wqE wwa  aw faeel @
e dar & g @mtﬂ'{ﬁi

qfe 7 _f

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): Mr
Deputy-Speaker Sir. I am extermei!
grateful to my hon, friend, Shri R. P.
Yadav, for having raised this half-
an-hour discussion.

It is a most unhappy state of affairs
that, generally, when the Budget de-
bate takes place, the Communications
Ministry gets guillotined and we do
not have an opportunity of discus-
sion. A discussion on the floor of the
House has got many advantages, One
is that, objectively. We will be able
to see that state of affairs as soon from
the other side and, secondly, the vast
number of workers in the Department
will be able to feel how the Paiffa-
ment feels about the functioning of
the Department. These two things
go a long way to improve t‘he funcé-
tioning of the Department. Théré-
fore, as I said, it was unfortunate 'tHat
during " the Budget discussion, {his
matter could not be brought up for
discussion. I wish that the discussion
was for a longer time than half an
hour. I am really grateful to' Shri
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R. P. Yadav for having taken up this
matter for a discussion.

Now, everyone of us is a telephone
subscriber; our friends in the press
are telephone subscribers; a large
number of penpie are teleohone subs-
cribers. It is the experieace of
every subscriber, mine also vefore 1
became a Minister, that you land in
wrong number; that you do not get
all the numbers through; that you put
a trunk call and you Jdo not get it as
quickly as you think -you must get
and ultimately, you have to cancel it.
There is nothing more irritating that
thig experience.. There is wrong bil-
ling also. Therefore, when a finger
of accusation or anger is raised against
the Department, that expression of sen-
timent is a projection of a subjective
feeling which is shareq bv everybody.
There.ore, there is a measure of sub-
jectivity which is brought into it. But
I would plead with the House to

look at it a little objectively as to
what exactly is the position.

We are dealing with a subject
»~.nere technical aspects are involv-
<d, where mechanical aspects are in-
volved and where g huge number of
employees covering a vast spectrum,
at different levels, and covering the
entire country are involved. These
aspects do contribute to a certain ex-
tent. There are certain aspects which
are mechanical which will take a
long time to explain. One very im-

. portant thing that I want to impress
.upon the hon. Members cf the House
is, unlike in foreign countries, we do
not have sufficient telephones to give,
,that is to say, a particular exchange
. has a particular capacity of receiving
calls. - If beyond that capacity a call
goes in that call gets rejected. This
is a mechanical aspect. I wag discus-
sing it with my officers. It is just like
a car going on a road. If one car is
going on a road, it just passes off
quickly; if more number of cars are
a road, it slows down and, if a large
number of cars are on a road, it gets
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into a jam. In the same way, if there
are a huge number of calls coming
to a particular exchange which is
beyond its capacity to handle, they
will get rejected. This is a technical
aspect. ] am only explaining that part
of it.

The hon. Member just mentioned
some figures. We are in 1380. T would
just read out the figures from 1976-77
to 1979-80. This is absut juncticn
calls, We have got 46 exchanges. If
a call is put through from one ex-
change to the other—that ijs not a
trunk call—passing through a junec-
tion, there is a failure rate, The {a ilure
rate. The failure rate in Delhi, in
1976-77, wag 14.1; 1977-78-_14.6 and
1978-79—_149. In 1979-8p it jumped
up to 17 per cent. You can find a
gradual rise in the number cf local
call failures. Then. coming to Servi-
ces we have 198,197......

SHRI SUNIL MAITRA (Calcutta
North East): What is the figure this
year?

SHR] C. M. STEPHEN:
you.

I will give

Coming to the Service calls, calls
which are not answered in the Ser-
vices Section—197, 198, 180— it was
25 in 1976-77; 33 in 1977-76; 36 in
1978-79; and 39 in 1979-80.

Coming to 9-level STD call failures,
this also gives the same thing; it was
39 in 1976-77; 55 in 1978-80.

Coming to the long STD areas, it
was 37 in 1976-77; went up to 67 in
1977-78 but came down to 30 in 1979-
80.

Coming to faults per Station per 100
telephones, it was 14 in 1976-77 and
it went up to 42 in 1979-80,

Duration of faults: it was 2.7 hours
in 1976-77 and became 5.7 hours in
1979-80. Coming to the number of
calls answered, it is expected that the
answer must come within ten seconds;
if it does not come, it is beyond the
target. The failure to come up to
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that level wag 46; it went up to 66.

Effective trunk calls were 75 in
1976-77; the number came down to
‘§6 in 1979-80.

I am not making any uccusation
~ against anybody. There is a trend
"which you can see. What exavily is

this trend? Take, for instance, ans-
wer-cail. This is a matter we had
to go into. We land in a wrong r.um-
ber. You can very clearly cee that it
is not the operation of any worker or
any officer there; it is ourely mecha-
nical. There are so many reasons. It
may be the defect in our instiument.
The instrument has got two aspects:
one ig the weight aspect; ang the
other is, what is called, the pulsing
aspect, the speed. If the speed is
more, then we get into a wrong pulsa-
tion. If that dial is wrongly placed,
it gets into a wrong number. In the
Exchange also, if there is some wear
and tear, it gets into a wrong number.
What really happens ig this. We have
again and again tried; again and again
it is going to a wrong number: some
how, ultimately, we get into the root
and come to our number. We forget
about this. The Exchange does not
‘know about it. There is a mechanism
which can find out the fault in the
Exchange which, unfortunately, was
not brought up. Therefore, this ins-
pection was not taking place. We have
gone into the matter Now e have
got the instrument, and with the ins-
trument, we will check up all the
Exchanges.

The second part is, maintenance of
the Exchanges was a casualty. T am
not speaking about any Government
or anybody. That has been the cas-
ualty over the years. This maintenance
hag got to be given the highest im-
portance. Spare parts were not avail-
able. The ITT could not produce. Now
we have said, “You need not produce
Exchanges; we want spare parts”. The
‘gpare parts have been billeg for and
the spare parts have started coming
in,

The third aspect, in Delhi, is the
air-conditioning plant. The air-condi-

HAH)

tioning plant ig started with a parti-
cular capacity. After that, the Ex-
change increases in number. We were
keeping the same air-conditioner
there. The result is that it is rot
properly air-conditioned. The air-
conditioners have become old, We
have started replacing the air-condi-
tioners. In two or three exchanges, the
air-conditioners have been replaced,
and there also, we are running into
difficulties in getting the spare parts
of air-conditioners. This is the third
aspect of it,

All these matters were gong into.
The first thing we did, when during
the monsoon the difficulty arose, was
that we instituted a task force to go
into the whole thing. We have now
received the report. According to that
renort we are now going ahead to
upgrade the whole thing, I am only
pleading with the hon. Memberg that
there are all these aspects. Mechani-
cal difficulties are there. There are
about 20,000 telephone lineg in Delhi
which are supposed to be over-aged.
The exchange can have a life of only
20—25 years, I do not remember
exactly. There are exchanges which
are beyond that. It has to be replac-
ed. Wo do not have the instrument.
The replacement effort is being start-
ed. All I am assuring is that we have
identified the defects., With all the
identification, there are certain areas
which are beyond us. It would defi-
nitely take time.

Streamlinig of the workers has got
to take place. It is my hope and be-
lief that we are succeeding in that be-
cause there ig a certain measure of
understanding developed between the
Department and the Federations which
are working There. There again one
difficulty is that the federation's writs
do not always run every time because
suddenly somehing happens and sud-
denly they go on a cat-call strike. I
have found federation leaders rushing
there and telling them that this is
wrong. They take a little time to
bring them back to control. The pro-
per trade union functioning on ap all
India basis has got to be brought
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back. Therefore, proper arrangements
and understanding are being brought
about and we are going ahead.

There was this overtime payment
which certainly irritatey the workers
because they were getting a certain
measures of money and that money
disappeared. So, to a large extent
irritation takes place and it takes a
little time for them to mentally adjust
themselves to that. We went ahead a
little fast and now we have issued
instructiong that it may be slowed
down a bit so that gradually they may
get adjusted to the new arrangement.
They are also being taken into the
whole arrangement.

Then, the go-slow tactics and all
that are not trade union tactics. Regu-
lar trade union tactics—we can agree
to. Then the other thing is there. Mr.
Yadav spoke about action being taken
by me—something like that. I do
not believe in taking action or replac-
ing somebody, putting somebody or
disturbing somebody at all. The task
of an administrator, according to me,
is to get the best out of the human
talent available there. You can reck-
lessly remove somebody. There is
one thing. Supervisory staff remain-
ing in the same station for a longer
period is no good for the administra-
tion. It is not with respect to any
particuular person. They develop
angularities. They develop connec-
tions. They develop contacts. They
will have love for somebody and en-
mity for another person. Therefore,
if something wrong is done bv some-
body who, according to them, is good,
then they will talk to somebody. But
if he fias got some enmity and if that
person does something even though
not serious, then immediately he goes
agdinst him. Therefore, the supervi-
$ory staff should shift beyond a parti-
cular period. This is going to be done,
and this will be done,

It was mentioned about the New
Delhi General Manager. It is not Lhe
way it was portrayed in the Press. He
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is, T must own, one of my 3>d offi-
cers. But, all the same, I thought
somebody also must come and look at
it—not that somebody else is a genius
or greater than the other person, but
he must have a second look, an ob-
jective look from another angle, to
see what exactly can be done. It is
in that understanding and after talk-
ing to him, this arrangement was
made. T wanted to make it clear so
that there will be no bad cloud against
anybody. Buf it does not mean that
there wil be no shake-up. The shake-
up will take place. Some people will
have to be removed—removed mnot
out of service but from one place to
amother. o

With respect to the workers, the
hon. Member pleaded so much for
the workers that for a moment I
thought that he was taking my place:
I am extermely happy that he was
pleading that way because the cause
is ag much mine not only as a Minis-
ter but as & person who has been
working with them. I consider myself
as the head of the family ang I am
very much concerned about the mem-
bers of my family. In the days to
come I am absolutely confident that
we will be able to give you better
results, But kindly bear with ug for
a little while and I must also say that
there can never be a stage in which
there will be a telephone paradise.

18.00 hrs.

There can never be a stage in which
there will be a telephone paradise,
there can never be a stage in which
all trunk callg get through; there can
never be a stage in which all STD
will get through. That is absolutely
impossible. That is never, nowhere
in the world at all '

"As Tar as we are concerned, when
more instruments come and more ex-
™hanpges come, we are able to give
telephongg as much as there is want
Then one difficulty is that the burdem
on the telephone system will go
down and the whole system will be
under contirol. I do believe that evem
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with all the difficulties, there can still
be improvement with the equipment
that we have. The effort is being
made for that. I can assure all the
hon. Members of this House that a
little, Iittle improwement will be felt
as a little, little time goes on. It
will be a precess of continuing frus-
tration ang continuing cffort to cor-
rect the frustration. Continually there
will be this feeling of frustration
and persistently there will be an effort
1o correct this frustration. The results
will be a contiuous upgrading and
improvement will be the result. That
will be felt. It will not be a case of
1976-77 the way I have indicated by
the statistics that it will be a case that
from 1980.81 the chart wil be moving
up in the matter of satisfaction. I am
absolutely sure about this. I may as-
sure my friend, Shri R. *, Yadav and
wother friends who were aggrieved as
much as I am.... (Interruptions).

SHRI SUNIL MAITRA (Calcutta
North-East): Will you give us an
assurance that in Calcutta same sleps
will be taken as far as telephones ate
<oncerned?

MR. DEPUTY-SPEAKER: Vour
mame is not here.

SHRI C. M. STEPHEN: Definitely.
Already there was a Task Force. The
report has come. Steps are being
taken. But the problem in Calcutta
is more difficult than the probiem in
Delhi. You know the reasons well.
Tt is more difficult there than in Deihi
because of the cable system and
everything. I have explained it
everywhere repeatedly. My hon.
friend again said -that I had c<ked:
“you return the t®fenhone back’. It
‘corrected it. It happened to be my
misfortune that the quotation of the
other takes place. My correcion does
not take place. Kindly accept that I
never said that way. I certainly said
it in a different context. Therefore, I
-am pleading before you concedirg
that the telephone of Calcutta is as
best as it must be and conceding that

(HAH)

telephones in Calcutta could be im=-
proved with all the limitations we
have. I am pleading that the difficul-
ties and shortfalls that have been there
during the Janata Rule have gone
down. I have identifiled them. I
am claiming that the improvement
could be effectuated. I am pleading
that you will kindly bear witn me and
allow me a little time so that the
improvement could be effectuated.

MR. DEPUTY-SPEAKER: Half-an-
Hour Discussion is over.

SHRI RAMAVATAR SHASTRI
(Patna): Mr. Deputy-Speaker, Sir, it
is very bad. (Interruptions).

MR. DEPUTY-SPEAKER: This is
only Half-an Hour discussion. Please
sit down.

SHRI RAM VILAS PASWAN (Haji-
pur): I have got the name in the
ballot,

MR. DEPUTY-SPEAKER: They
say that the time is over. What do
you want? All right. As a special
case each one will take two minutes.
I cannot allow you to make a :peech.
Put your question only. (Interrup-
tions) Mr. Shastri, you cannot get
up every now and then. Please sit
down. I can close this Half-an-Hour
Discussion. The time is over. As a
special case, I am allowing you t» put
your question. I am now going to
the next item.

SHRI RAMAVATAR
Please do not say like this,

SHASTRI:

MR. DEPUTY-SPEAKER: This is
not the way. I am asking ycu to put
one question,

SHRI RAM VILAS PASWAN: 1

will take five minutes. That is my
right.

MR. DEPUTY-SPEAKER: I won't
allow, How can you take flve minut-
es. Then it will take us upto 18-30.
This is after all a half-an-hour dis-
cussion. Why has this been named
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as ‘Half-an-Hour Discussion’? I am
allowing. You only put one quesiion.
That is all.

SHRI RAM VILAS PASWAN: 1
will ask only one question,

MR. DEPUTY-SPEAKER: Then
put your gquestion. No speech please.
I shall allpw each one question
only. Shri Ram YVilas Paswan. Only
one question.

SHR] RAM VILAS PASWAN: I
ghall ask only one question,

MR. DEPUTY-SPEAKER: I think
you have also agreed to this.

SHRI RAM VILAS PASWAN: Since

you are in the Chair.

MR. DEPUTY-SPEAKER: 7That is
why I am telling you.
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gOF gid & | I WMT FA GBI
gaF wa & | o1 =Wfwr Sidr g
FT IAFT WY W SF FE 7

faan ¥ agwFix B, &% &g
fafsag a7 & 9% agi & =9
W AT AT & OWMT A WA W 2,
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F91% Fga Fed WY g g fFd
SAFT FE FIE eqiA A feAT W
g 199 F ag AT FTOIT FEAT
g, d€ S aufaw IEdr g TEE!
Y g 3| ) N F @y mia
Hgg &7 dF N Tifgd

AN A TERERAT gHEr A
1978 # IqH agal & ava< LW
&A@ E ST fF TF e

T™H P |

62
(HAH) 4

W swr ¥ feaw faed &,
gt ¥ IdET FAawa A §
IE AWt w1 wE faw A g

MR, DEPUTY-SPEAKER: Thig is
not a general discussion; you must act
according to rules. I am very sorry.
You level varioys charges; this is not
the way. This is Half-an-houy dis-
cussion.

ot T faww e gafed
o g & fF s dE e W
e feurdde # aigs § SE®)
99 IF WY G VI F AW
e feurddie &1 wearsTL -AE
AT |

MR. DEPUTY-SPEAKER: T have
calleg Shri Harikesh Bahadur—Only
question. Straight question like a
bullet.

SHRI HARIKESH BAHADUR
(Gorakhpur): Sir, in this respect I
am the most obedient member in this
House. But the point is that you sl-
ways interfere when I speak...

MR DEPUTY-SPEAKER: You know,
this is Hhalf-an-hour discussion.

SHRI HARIKESH BAHADUR: Sir,
when Mr. Stephen took over as Minis-
ter for Communications, we all sin-
cerely thought that the telephone gys-
tem will he improved. But what has
happened now? I am sorry to say that
not only the telephone service in
Delhi, but that of other parts of the
country, has totally been disrupted
and it has collapsed. It is always the
complaint of ordinary citizens in the
country that if they make any comp-
laint, nobody attends to that comp-
laint. It is not only the case in res-
pect of the Members of Parliament.
but it ig also a reality so far as the
common-man in the country ig con-
cerned. A person make a complaint:
nobody comes top attend to that comp-
laint. Nobody comes even for 3 days
or 4 days or 5 days. So, I request
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that the entire system should be pro-
perly streamlined. If a complaint is
jadg it should be attended to imme-
gistely. It should be attended to pro-
hr. quickly and effectively. 1 would
,to know what steps he proposes
”,,uke to streamline this pamcular
system so that complaints are nttmd—
ed to promptly and quickly, This is
the first part of the question. Part (b)
of my question is this: Wrong bills
are being sent to the people. Comp-
are.made against them:.  But
my attends to that complaint at
So, your whole billinz system
M bé improved. 1 hope the hon.
Minister will give his reply to this
point. Then, Sir, we hear various
complain{s aboqi tapping of telephon-
es, It has become a great problern.

MR DEPUTY-SPEAKER: How do
you know that?

SHRI HARIKESH BAHADUR. All
the opposition members are heing
troubled because of this tapping of
telephones. Another kind of emer-
gency system is being introduced; that
is why they are talking of Fresiden-
tial gystem, etc. Now, my question
is: Will he enquire into our comp-
laints that our telephonez are tapped?
What action is he going to take
ngqmat those persons who are tapping
these telephones? These are my spe-
cifli¢. questions and I request the hon.
Minister to give reply to all the ques-
tions raised by me,
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v § c ‘aw @ W e
fox ot @ g WX AwFE W
H¥S! AT A § WA & 190 g
tﬁqﬁu’r&auﬁzﬁqw w0
Wi Fregeatat #1 W@ oo
N

Faa ww ¢ 1 fea, 1980 #
‘gz T & T SO 1

'p"-'HT. MINISTER QF b’lATE
'J.'HE MINISTRY: OF. HOME AFEAIRS
AND:; DEPARTMENT , QF . PARLIA-
MENTARY. AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): Sir, he 1s making
a speech.

SHRI RAMAVATAR SHASTRL: I
am quofing  the answers given in this
House,

“(F) T ag g9 ¢ fF qear
SNy o @ @ g ;)

EEICI- SR I AN
arafasar 7@ & fF gz § EdEm
FETga: @09 @A & |7 AT w@mE
vear dfed | dY aE FE | WA
& WY 919 TS Ry, a1 7 91 agt 9%
dar g f& & oifeamie #t aeeaan &
ST 2 &0 | H AIOHT AR FATE |
o ST 7 A | w5 7S A A
¢ | SEH FEAERE qAg A A1 G E,
AT G §, HAT ST GG |

wa & a9 qwaT g | (F) @
qwg%ﬁﬁmmwm

T fae o dor g1 o R f Eerem
Wﬂfaﬁ‘ﬁmuﬁwm
Tt frar mar g ?

(&) = a5 aw@ ¥ § T @
a@@mm%ﬁqﬁiﬁ

ifuﬁ:gr,a‘lwawaqm
faa'-n Y AT 2, @l g

(HAH)
T, I FT AT ATHT SHARA ;T
FQAE?

# sl R AT 91 @Y qW AP
g I AW gk d@v o

(1) T AR e A
mﬁm%mmﬁmm
T Mo FTX ¥ fre dare 2 ?

a7 dfrm wa ug & R e
mw@%mﬁ%m
I wr faar fawer #<& &g T
frerer & foro &gre @ &g & wW
FEE IO A % T
w4 7

SHRI NIREN GHOSH (Dum Dum):
Sir, as we know, some time back an
employee of the Telephane Depart-
ment died in Delhi due to suffocation
in the office. Has any enqguiry been
made to find out how it happened,
who is responsible for it? Have any
preventive steps been taken sy that
this does not get repeated?

Our telephones are being tapped.
This has been going on fot a very long
time. Nowhere else in the world this
happens. Our telephones are tapped
by the secret service with your per-
mission. This Government does 1t
and I make the charge.

Our telephone continue to be defec-
tive. The billing system is also very
defective. To cite an example, over-
billing was done in the zase of Shri
Satish Aggarwal, Member of Parlia-
ment. After fifteen months and a lot
of correspondence, necessary refund
was allowed. If this can happen .in
the case of a Member of Parliament,
you can well imagine the state of
affairs in the case of public.

Since Shri = Stephen . took, over,
things have not improved at all: ra-
ther.. . these have wqrseped, The
Congress party was confinuously in
power for a long time. Why was no
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attention paid to the entire telephone
system and the other machinery,
which continues to be in a very dila-
pidated condition today? Why? No-
where else in the world such a situa-
tion exists.

SHRI C. M, STEPHEN: Sir, Shri
Paswan gave a number of suggestions,
whith could be added to the report
that my task force has ziven me. I
shall bear those suggestions - mind ang
examine the same. Thera was ng cri-
ticism; he put forth certain sugges-
tions; some are good; constructive and
well-intentioned. 1 would see how I
can make use of them.

Shri Harikesh Bahadur put forth
two points about the faults and want-
ed to know the position. There is a
delay ang it has been increasing; it
was 5.7. What happens is this, As
soon as a complaint is sut, immedia-
tely they put it on to the fault-finding
section, They detect whether it is a
fault or not. There may be a c mp-
laint for some other reason. It has
been found that 42 per cent of these
complaints are false, Those comp-
laints are struck off. That is the rro-
cedure. Supposing it is really a fault,
then the exchange does not atftend to
that. I have, therefore, instructed
that merely because they find out that
. it is only a complaint and not a fault,
the matter should not end there. An
officer must ring back and talk to the
subscriber and satisfy himself that it
is not a case of fault. otherwise it
must be treated as a fauli. Again, the
technician goes there and he reports
that no fault has been found, we mark
it like that. But instructions have
been issued two days ago that that
also should not be the end of the mat-
ter. On that a cross-check must take
place, an officer must talk to the subs-
criber or the number and ascertain
whether it has been set right or not.
There must be a cross-checking on
these reports. I think that when that
is implemsnted, this cdPmmunication
gap betwesm the subscriber and the
exchangé will be overcome, and a

(HAH)

steady effort will be made in this
direction,

"Now, there is a large rumber of
lineg here. But there zre subscribers
where the public are interested. The
public are interested, similarly Parlia_
ment is also there, hoteis are there,
hospitals are there and so on. These
are the areas where if the service col-
lapses, even if it be treated as just one
of the many telephones, the public
will suffer. That is wny, and not be-
cause of the half-an-hour discussion
by Shri Ramavatar Shastri or others,
that we have made arrangements that
there will be a particular special com-
plaint cell to which these numbers
will be allotted, and thav can just ring
up that. That will be :reateg by offi-
cers at a higher level, so that imme-
diately they will go into it, and a re
port will be collected everv day to
see that it is being attended to,

“There ig also a Public’ Utility Class,
Services class which is taken apar:
and will be attended to separatelyv.
Of course, Parliament is an institution
which comes ynder that; sur~ly, there
is no Parliament without Memberg of
Parliament, and, thereforz, they also
ceme under that. That way, they will
be treated on a higher scale, and they
will be treated that way. This is the
arrangement that has heen done.

As far as tapping is concerned, I
am now speaking on the 1loor of this
House; we the  Telecoramunication
people dg not do this business of tap-
ping. That is none of our joh. We
do =tot do it, and that does not come
me. (Interruptions). But I must tell
you, and you know it. (Interruptions)
There are some other arrangemicnts.
I do not know whether tapping is
taking place or not; as far as we are
concerned, we are not doing it; but
there are conditions wherein under
the Telegraph law, ‘apping is perm:t-
ted for the purpose of secuvity and
a7l that. That is don= by another
sphere altogether. That is not in tne
knowledge of the Telecemmunication
Department. We do not do that tap-
ping. It is not in our dictionary at
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all, in the dictionary of the Telecom-
munication Department. That is all
I have to gay about it.

As far as bills are concerned, Shri
Niren Ghosh hag raised the point, if
it happens to be a Member of Parlia-
ment, what happens? I am only to
say that complaints abour excesg bills
do come, We have calculated the total
number of complaint calls that come
to us, and it is of the order of 0.7 per
cent. Lakhs of bills ar2 being issued,

0.7 per cent of complaints come to us
of bills which are challenged. A large
amount is being repaid. I had the
accounts with me, anq bhut I 4o not
have it 'mmediately. There is remis-
sion given. It is not that merely be-
cause it is a Member of Parliament,
remission is given, and in the case of
others. merely because somebodyv is
not a Member of Parliament, injustice
is done remission i refused. That
position will not be thers before ug
at all. We go intp the merit of it.
We take the total pattern of the call
pattern., and we put off the STD for
some time, and if iye see that it is
slumping down, imme3diately it cap be
presumed that the STD has been ex-
cessively operated, and, therefore, the
spirit is coming in. Thesa thingg are
there. When we ring up the STD and
it goes on, we are jus: getting hanged,
this is just the thing that you must
remember that because of that metering
is going on and the bill i; heing 1e-
gistered. This is whnat is happening.
Anyway. 0.7 per cent of the total bili
being accomplished is not a high
figure. In any country the figure is
far higher. With respect to the com-
Plaints that are coming immediately
action is being taken. Earlier, there
was a sort of delay. But now thera
is a time-schedule fixed. and the re-
port has got to come tr me saying
how many complaints are there, how
many have been disoosed of and what
measures are being taken for the dis-
posal of the complaints, and T think
this will give considerable relief. That
is all T have to say about it. (Inter-

ruptions;

(HAID

SHRI NIREN GHOSH: What about
the telephone employee who got suffo-
cated in the office and who later died
in the hospital?

SHRI C. M. STEPHEN: 1 believe
he is speaking about the telegraph
employee who died. There is no
question of suffecation. WNhat hapen-
ned was that the employee took ill, he
was sent to hospital. The matter is
under inquiry now. He was sent to
hospital and the doctor gave him some
pills. It was a heart attack, but that
doctor gave some pills and sent him
back, and he starteq working, and
then he felt sick and he felt that he
must go. and he asked for leave, and
leave was granted. His brother took
him to the Willingdon Hospital but
on the way he died It was a case of
heart attack. We have made an in-
quiry, and I find that there is a cer-
tain measure of....

SHRI NIREN GHOSH: Suffocation.

SHRI C. M, STEPHEN: Not suffo-
cation, but there is a certain
measure of cognestion, no suffo-
cation, but there is a certain measure
of congestion. There is g large number
of people there. The question of space
is there. We have got to put upa CTO
building. We have identified the place,
and we are now seeking Shri Bhisma
Narain Singh to give me a plot so that
I can put up that building: otherwise,
till then, that cognestion will con-
tinue for a little time more Anyway. as
far as his employee is concerned, this
step was taken, and we have instituted
an inquiry to ascertain whether the
medical leave was given immediately.
Whether leave was granted or not,
whether vehicle was given or not, this
is being gone into; and I expect to
get a report back within two weeks'
time. After getting a report we will
certainly go into the matter, because
this is not a matter on which we can
just think and allow the things to go
on that way,

AN HON. MEMBER: What about
the directory? )
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SHRI C. M. STEPHEN: 1980 direc-
tory will be issued by March 1881.
In the other areas, it was completed.
(Interruptions) Please allow me to
complete. It was due to the non-avail-
ability of the paper This is the thing
which I am not to answer. This
should have been issued earlier. The
‘paper was not available. The print-
i_ng“ was halted up. 1979 directory
should have been issued earlier. 1980
dfrectory can be issued only after
1980; it will be issueq in March 1981.
But thlt will be only upto the month
of Auguat Therefore, three months
remain. 1 issued instructions that for
three months a supplement must be
prepared so that by March 1981, the
complete directory for 1980 will be in
the hands of the subscribers.

18.32 hrs.

JUTE COMPANIES (NATIONALI-
SATION) BILL—Contd,

MR. DEPUTY-SPEAKER: Now, we
shall take up further consideration of
the following motion moved bv Shri
Pranab Kumar Mukherjee on the 4th
December, 1980, namely:—

“That the Bill to provide for the
acquisition and transfer of the
undertfakings of the jute companies
specified in the First Schedule with
a view to securing the proper
management of such wundertakings
so as to subserve the interests of
the general public by ensuring the
continued manufacture, production
and distribution of articles made of
‘jute, whigl'g are essential to the
needs of the economy of the coun-
try and for matters connected there-
with or incidental thereto, be taken
into consideration.”

The understanding was that

Satish fg nd.,conshm; m‘e\m-

DECEMBER 8, 1080

(Nationalisation) Bill 472

SHRI SATISH AGARWAL (Jaipur):
Mr. Deputy Speaker. I have pg in-
tention to make a long speech over
this Bill. Thank you very mych for
making me to conclude my speech, so
far as this Bill is concerned. 1 was
making a point that I am opposed .to
ad hoc nationalisation. This policy of
ad hoc nationalisation has ruined the
economy of this country; it is a disag-
ter to the economy as well as to the
industry. It creates uncertainty. i
the government wants to follow a
policy of  nationalisation, let it = be
decided that the government should
give its priority either to the Planning
Commission or the government should
have a national commission for nation-
alisation, ap. independent. authority
which shoul® hear all parties. The
government should forward its propo-
sals. The industry should be given a
chance i{p represent its case and then
the national commission should recom-
mend to the government that hereafter
during the next five years or 10 years
these industries are going to be
nationalised. But let it be a well
considered and well thought out and
well planned scheme of nationalisa-
tion. Then I will support that. But
this sort of ad hoc nationalisation is
not going to help this country. This
is my honest opinion ana my Lonest
conviction.

In thjs connection you have got a
very good system of transport in Tamil-
nadu. Now, tell you about’ Rajasthan.
We nationalised it at one point ¢f
time. I was for nationalisation be-
cause there was corruption in grant-
ing permits. I supported it in the
party, but my party was opposed to
it. But thep I gaid in the party, why
not support nationalisation because
there was 50 much corruption in
granting  permits,. this and that. But
what is the experience today? We
have nationalised so- . many routes,
butwedonothmbum - available.
The rural folk-ig the warst sufferer.
So, you nationalise it Bub it yeu



